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Reform in Police Force 

+ 
*43. HRl ZAINUL BA HER: 

SHRI M. V. CHANDRASHE-
KHARA MURTHY: 

Will the Mini tel' of HOME AFFAIRS 
be pleased to tate: 

(a) whether keeping in view the cntJ-
ci m of the role of the State armed police 
during the time of communal disturbances, 
in Parliament and out, ide, Government 
bave ta en up tbe matter with the State 
Governments in regard to effecting reform 
in the police force; 

(b) if so, the detail thereof; and 

(c) the response of the various State 
Governments thereto? 

THE MINISTER 0 STATE IN TH .-
. MINISTRY OF HOME AFFAIRS (SHR[ 
NlHAR RANJAN LASKAR): (a) Yes, 

. Sir. 

(b) The State Government have been 
a ked to review the position and restrut-
ture t.he composition of Armed Consta-. 
buJary so that it is broadly representative 
of the cross section of the ociety. The 
State Governments have been further 
a ked to have a fresh look at the training, 
programmes so that the member of the 
Police Forces develop the proper attitude 
to deal with ,en itive situations. 

(c) The State Governments have pro-
mised to look into t.he matter and inti-
mate the progre. s made ill that direction. 

SHRI ZAINUL BASHER: We are re-
gularly hearing from the Government that 
they have advised the State Governments 
to make their armed constabulary broad-
based. There has alway been criticism 
in this Rou e as well as outside regarding 
the role of the State Military Police like 
the PAC in UUar Pradesh, BMP in Bihar, 
Gujarat Police and the. Punjab Police. 
The Central Government admits that 
there is a need for the State Police force 

to b made broad-based and that y 
ar regularly Vt!riting to th tate overn-
ment concerned for thi purpo e. 
But it appear that th r i. no re pon e 
from the State Government 0 far. 

MR. SPEAKER : Plea. e COQ'e to th 
question. 

HRI ZAINUL BA R: I am com-
ing to that. 1 would like to know tha 
how many times the 'Go ernment of 
India has attract~d the attention of the 
State Government to make their armed 
con tabularies broad ba d and whether 
any tate Government far have re -
poHded to the comn}~cation ent by the 
Central Government and, if . 0, the de-
tail ' thereto? 

THE MINISTER OF HOME AFFAJR 
HRI P. C. SETHI): Actually, as far 

a thi communication is concerned. 
after the last meeting of the Integration 
Council, thi letter was addressed to th 
State Governments on January 18, 1983. 
as far as the Broad ba ing of the foree . 
representing different cro S-, ection. ot 
the ociety is concerned. Of cour , 
with regard to the review of the curricll-
lum and the training programme, etc . 
al 0 , a letter was ent by the Home 
Minister in 1980. As far as the re -
ponse from the State Governments } 
concerned. many State Governments have 
respOnded, for example, Meghalaya. We t 
Bengal, Maharashtra, Himachal Prade h, 
Kerala, Sikkim, Andhra Pradesh and 
Rajasthan. They have aid that they 
would certainly go by th i advise and 
would restructure the pol ice and revam p 
the training programme. We are tiII 
to hear from the other ta es but parti-
cular criticism has been made with re-
gard to U.P. and Bihar. If nece sary, 
we would call the Chief Minister of the e 
two or three States which have come into 
criticism and we will take up this matter 
with them. 

SHRI ZAINUL BASHER: Thank you. 
Mr. Speaker, Sir, I hope, this time he 
wilJ be little more serious. My . econd 

. question is whether any special trammg 
programme for the control of communal 
riots 'or ' other riots as been advi. d . tOo 
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e t te G vernment on the patt en. . of 
Central Re rve Police orees or Border 

ecurity Force and whether any tep 
been taken for the recruitment 0 ex-

ervicemen who are known for their 
' mpartial attitude? 

H I NIHAR RA JAN LASK R: 
ie, far a the fir t question of my 

friend i concerned it ba a1so been em-
pha i ed that the State Government may 
hav fre h look at the training prog-
l' mme 0 that the members of the police 
for . d velop a broader attitude to deal 
with the ensitive ituation. So, we have 

iven a pecial empha i and direction to 
the tale vernment that the train-
ing pr gramme ' are 1. altered to meet 
the i uation. 

HA DRASHEKHARA 
RTHY : Police play a vital rGle in 

r iug and protecting the people. But , 
t e rol of the PA during veral com-
mUD 1 riot in thi country wa ubjecteb 
10 Jot of criti i m . 1 am very glad that 
the Home Mini try at the entre h ~ ta-
l.. n initiative and given advjce to all 
tbe ate Government ·. 0 t of the 

late overnment have re ponded to il. 
ut whether the ovemment i prepared 

to give a direction at Ie. t to the tate 
overnment to revie the recruitment 

polic. of the police force in future iq th 
br ader . en c"! If ~o, what are the 
guideline? 

HRT NIHAR RA JAN LA KAR : 
The orne Minister ha. already said that 
re tru turing the entire poli e force al 0 
include the sugge tion made by the h n. 
friend. 

HRI P . . S THr : I would lik to 
add that on tituti nally it i a tat 
ubje t; we cannot L Lie a directive. W 

. can only reque t them. 

HRI YASADHA HAKRA-
B RTY : J am g1 d the Minist r ha 
agreed to hange th re ruitment policy 
o th t it can be made broad-ba~ ed. But 

the basic qu lion j thi . What teps 
hav b en ta n hy the tate Govern-
ment ' in toe tute ' here th polic 
per nne] hav been found to be actively 
encouraging, r th m elve tak ing p rt in 

communal riot ? Beca e, unle. and 
until vere tep are taken again t tho e 
per ons who encourage or dir ctly in-
volv~ them lves in communal rio, or 
refuse to give protection to the minori-
tie. the ituation cannot improve. 
want to know what sevete action the 
variou tate Government have 
when these thing have taken place. 
the Central Government in po e sion 
rhe report about the action taken by th 
re pective State Government? 

SHRI P. . SETH[: A far a the 
action taken in thi. matter i concerned 
the UP Government have recently ~ , 
pointed a judicial enquiry committee. 
Action would be taken only • fter the 
receipt of the report. GenerallY 1. may 
~ay that in the guidel~ne ' \ hich we have 
, ent to the States we have asked thera 
to see that the District Magi trate nd the 

uperintendent of Police hould be made 
re ponsible for whatever happen ' and 
that if they are 110t able to take effective 
;teps within a reasona,bIe period to time, 
then they hould be properl de t ith . 

SHRI 
BORTY : 
~ u~'Pended? 

ATYASADHA 
How many 

HA R ~ 

have beell 

HRT MADHA VRAO h 
h n. Mini tei rightly empha i d the 
training programme a peet and the deve-
lopment of proper orientation and atti-
tude. But, m re importantly, there are 
200 armed p lice battalion in the coun· 
try with varying standard of dependa· 
hility attitude. nd eftlciency . In ord r 
to bring them to a 'tate of effi i ncy to 
ensure a common dependability and 
ommon attitude to face 'ituation. in var-

iou part s of the c untry, (a) i the Cen 4 

tral overnment con idering or would it 
consider, putting all uch armed p Ii e 
unit under one entr 1 enactment and 
(b) would the nlral Government con· 
ider polin offi er of · all uch police 

unjt, like B F and eRr, to en ur nat-
ural movement of officer between the e 
units 0 a to bav:e a common clas com-
po iHon and fairer cIa compo ilion ill 
all uch armed pUce unit ? 
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SHRI P. C. SETID: As far as the 
CRPF and BSF are concerned, they arc 
Central police organisations. There i 
a training programme for them and by 
and large they have acquired ' a good 
reputation wherever they have gone. But 
1~ey are two different sets of forces. 
Therefore, it would not be possible to 
transfer from BSF to CRPF or vict versa. 
d ' . course, tran 'fers within the forces 
themselves take place. Here I would 
point out that, apart from these, we 
have three pe ce battalions. VVe have 
recently taken a deci ion to raise the 
number of peace bottaHons from 3 to 8. 
That is being done. 
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afa a-Mahan hua Bord r Dispute 

,44. PROF. MADHU DA DAVATE: 
Will the Minister of HOM AFFAIRS 
be plea ed to tate: 

(a) whether in view of th new bief 
Minister of Karoat ka' announ em nt to 
e plore tbe avenu . for the ttlement of 
the long pending arnataka-Maharashtra 
border di pute through talk with the 
Mahara htra overnment, Centra] ov-
ernment will u e its good offi to ex-
pedite the olution; and 

(b) if 0, what con r te tep will be 
taken in thi regard by entral Govern-
ment? 

TH MINI T ROTHE 
MI [TRY 0 HOM AIRS ( HRI 
NIHAR RANJAN LA KAR): (a) and 
(b). The Government of India have 
alway been of the view that thi dispute 
can be re olved only with the willing co-
operation of the two State Governments 
and toward thi eod the Centrjil overn-
ment would be glade to extend all 
po ible a i tance to them. 

PRO. MADHU DA DAVATE: ir, 
th hon. Mini LeT ha only vaguely tated 
a matter of gener Ii at ion-how the 
probJem can b gene.raJly solved given the 
goodwilJ on aU side and all th 1. But I 
had asked a p crnc question. After the 
formation of the new Government in Kar-
nataka, the Chief Minister of Karnataka, 
Mr. Ramakri bna Hegd , took the initia-
tiye. 0 hi own h met the Chief Mini ter 
of Maharashtra and had ugge ted to him 
that by itting together we will be able to .. 
solve thi problem amicably witbout any 
di pute being created. He has taken a 
, ry con tructive approach and therefore, 
I w nt to pecific 1ly know wheth r you 

jJl b rna' ng any fi'orts to bring th 
t 0 together and di cus ith them variou 

ay in whi h tb pr bl m an be. ami-

cab.l J I ttled r ther than 
camp i£ated itua ion to 
any i sue. 

" , 

Howing the 
creat d n 

INISTER 0 HOME AF 1\1 
( l P. C, SETHI): Sir, in thi OD-

nect~ I would like to recall that ;P.r()f. 
Dan ,avate has been raising this questi n 
in the Consultative Committee and 0 

in tb }louse from time to tiIne. It j, t 
as if the Central Government has not 
ta)<.e..Q ~y measure previously. In 1974 
i If , the then Home Minister Shri UJlla 

han ar Dixit, caIJed the Chief Minister 
of both the States and discus ed with t rn 
and tr~d to give a formula . yen when 
the ¥ahajan Commissio.n Report came, 
the ~arnataka Government was prepa.t:ed 
to accept it, but there was some di pute 
On t e part of Maharashtra and ev n now, 
as far a the present State of the Chi ' 
Minister of Karnataka i concerned, I am 
glad that he has taken the initiative and 
he has aid that he would be prepared to 
m et further the hief Minister of Maha· 
rashtra. 

Sir, a L r a!> thi e;; di pute is con erned 
even in Mr. Hegde' statement which ') 
came aero in the paper Blitz, he h 
aid that they are broadly prepared t 

accept the Mahajan Commi ion's Report. 
This wa the position even before. (l n-
terruptiol1s). Karnataka said that Maha· 
jan Commis ion Report i acceptable t 
tbem but j was not acceptable to Mah· -
ra htra. Now, Sir, I woufd request the 
hon. Memb r who happen to have a foo -
ing in both the States-he repee nts 
Maharashtra and he ha ' his party's Gov-
ernment in Karnataka-to u e hi· good 
offices to bring about a olution of thi· 
problem. We will certainly extend all co-
operation and we wnl certainly ee that 
both the Chief Minister of Mabarashtra 
and Karnataka are called and they ar 
invited and they sit Log ether and try 
fipd a olution to thi problem. 

P~OF .. MADHU DANDAVATE: iT, 
in respon e to what he ha aid, 1 would 
lik • to a k him one que, tion . Since hi~ 

Par . ha the Government in Mab r 
~ htra as well a at the ntre and we hav 
our Government in Kamataka, wHl it not 
b po . iblc for him to formally c 1 a 




